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these long-distance passengers. The
Minister may also think of making
arrangemens for the entertainment of
the passengers during the long
jouwrney by providing facﬂmcs for
channel music etc.

While I thank the Railway Mi-
nister for all the facilities alrcady ex-
tended to the people of Tamilnadu
in this regard, I hope and request
that the proposals made out by me
may be considered and suitable
action taken at the arliest conveni-
ence for the benefit cf the trave-
lling public of Tamilnadu.

(vi) ALLEGED REPRESSIVE MEASURES
AGAINST AGRICULTURAL LABOU-
RERS IN PATNA DISTRICT
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(vii) IMMEDIATE  CLEANING  OF
Sujan-GANGA CANAL ~ AROUND
THE ForT OF BHARATPUR

SHRI RA_]ESH PILOT (Bharat-
pur) : Deputy-Speaker, Sir,
under ruIc 377, 1 bring the following
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urgent matterjto the notice of the
House :—

The condition of the = moat
(Sujan Ganga Canal) around the
famous fort, %oha. Garh, of Bharat-
pur is detcriorating rmscrably though
itisunder the Central Archaeologi-
cal Department.

Its. bathing ghats and boundary
wall are adly damaged. This
has resulted inthe inflow ofdirty
water of the city into the canal.
Some shopkeepers  have also
deliberately arranged to expel the
dirty, water from their shops ‘to
flow intothe canal. This is deve-
loping into a serious health hazard.
The water ‘hyacinth that was re-
moved last yearis growing up very
fas. again. The canal-cleaning opera-
tion initiated last year has also not
been  properly completed. This
requires urgent attention and steps
from the Archacological Depart-
ment.

(vii) NBED FOR EFFECTIVE STEPS TO
PROVIDE IMPROVED FACILITIES
For PRIMERY EDUGATION IN
UTTAR PRADFSH,
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Beedi Workers 372
Welfare Cess (Amdt.) Bill
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15.13 hrs,

BEEDI WORKERS WELFARE
CESS-(AMENDMENT) BILL—
(Contd.)

MR. DEPUTY-SPEAKER :
The House will take up further con-
sideration of the following motion
moved by Shri P. Venkata Reddy

on the 25th November, 1981, na-
mely —

“That the Bill to amend the Beedi
Workers Welfare Cess Act,
1976, be taken into considera-
tion-“

Mr. Venkata Reddy.



